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This corrigendum (the “Corrigendum”) is being issued by ICICI Securities Limited, (the “Manager to the Offer”) for and on
behalf of Daiichi Sankyo Company, Limited (the “Acquirer” or “Daiichi Sankyo”) in connection with the open offer made by
the Acquirer to the equity shareholders (other than the parties to the Share Purchase and Share Subscription Agreement dated
June 11, 2008 (the “SPSSA”)) of Zenotech Laboratories Limited (the “Target Company or ZLL”) pursuant to Regulations 10
and 12 of and as required under the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 1997 as amended (“Regulations”), to acquire 68,86,000 fully paid-up equity shares of face value Rs. 10/- each
representing 20% of the Emerging Voting Capital of ZLL (the “Offer”) at a price of Rs. 113.62 (One Hundred Thirteen Rupees
and Sixty-Two Paise only) per fully paid-up equity share of face value of Rs. 10 each  (the “Offer Price”) payable in cash.
The Corrigendum is in continuation of, and should be read in conjunction with the Public Announcement published on Monday,
January 19, 2009 (the “PA”), the corrigendums published on March 2, 2009 (the “First Corrigendum”), on July 10, 2009 (the
“Second Corrigendum”), on August 5, 2009 (the “Third Corrigendum”), on August 8, 2009 (the “Fourth Corrigendum”), on
November 11, 2009 (the “Fifth Corrigendum”) in all editions of The Financial Express, Jansatta and Hyderabad edition of
Vaartha, the Letter of Offer dated July 9, 2009  (the “LOF”) dispatched to the shareholders of ZLL on July 10, 2009, the
announcement dated July 14, 2009 (the “First Announcement”) made on the Bombay Stock Exchange Limited (the “BSE”),
the announcement dated December 16, 2009 made on the BSE (the “Second Announcement”), the announcement dated July
9, 2010 made on the BSE (the “Third Announcement”) and the Letter of Offer dated July 26, 2010 uploaded on the SEBI
website (“Updated Letter of Offer”).
The shareholders of ZLL are requested to note the following:
1. Revised schedule of activities
The schedule of the activities pertaining to the Offer is given below:

Activity Day Date
1 Public Announcement Date Monday January 19, 2009
2 Specified Date Friday February 13, 2009
3 Last date for announcement of a competitive bid Sunday February 8, 2009
4 Date of first Corrigendum to  the Public Announcement Monday March 2, 2009
5 Date of second Corrigendum to the Public Announcement Friday July 10, 2009
6 Date of third Corrigendum to  the Public Announcement Wednesday August 5, 2009
7 Date of fourth Corrigendum to  the Public Announcement Saturday August 8, 2009
8 Date of fifth Corrigendum to  the Public Announcement Wednesday November 11, 2009
9 Date of sixth Corrigendum to  the Public Announcement Tuesday July 27, 2010
10 Date by which Letter of Offer dated July 9, 2009 was Friday July 10, 2009

dispatched to shareholders
11 Offer Opening Date Wednesday August 4, 2010
12 Last date for revising the Offer Price / number of Shares Wednesday August 11, 2010
13 Last date for withdrawing acceptance from the Offer Tuesday August 17, 2010
14 Date of Closure of the Offer Monday August 23, 2010
15 Date by which acceptance / rejection under the Offer would be Monday September 6, 2010

intimated and the corresponding payment for the acquired shares
and / or the unaccepted shares / share certificates will be
credited / dispatched.

Specified Date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter of Offer
dated July 9, 2009 was sent and all owners (registered or unregistered) of the shares of the Target Company (except the parties
to the SPSSA) are eligible to participate in the Offer anytime before the closure of the Offer.
2. Persons Acting in Concert
There are no ‘Persons Acting in Concert’ in relation to this Offer.
3. Information on the Acquirer
Daiichi Sankyo is a professionally managed company. The equity shares of Daiichi Sankyo are widely held by institutional
and individual shareholders. The particulars of the top four shareholders holding above 2% of the equity share capital of
Daiichi Sankyo as on March 31, 2010 are given below:
S. Name of Shareholders Number of Shares Held % equity holding
No. (in thousand)
1 The Master Trust Bank of Japan, Ltd. (trust account) 48,624 6.86
2 Japan Trustee Services Bank, Ltd. (trust account) 40,662 5.74
3 Nippon Life Insurance Company 37,659 5.31
4 State Street Bank and Trust Company 17,696 2.50

The key consolidated financials for the Acquirer are as under:
Details YEN Million Rs. Crores

31-Mar-10 31-Mar-10
Net sales              952,106                51,385
Gross Profit              674,074                36,380
Income before tax & minority interest                97,372                  5,255
Profit After Tax and Minority Interest (A)                41,852                  2,259
Shareholders equity (B)              887,021                47,873
Net income Per Share (in Yen/Rs) 59.45 32.09
Return on net worth  = Col(A)/ Col(B) 4.72% 4.72%
Book Value per share (in Yen/Rs) 1251.07 675.20

Note:
(1) Return on net worth has been calculated by dividing the Profit After Tax and Minority Interest by the shareholders equity
i.e. (A)/(B).
(2) Book value per share has been calculated as Net Worth before revaluation reserves (Shareholders Equity – (B) /No. of
shares outstanding as at the end of the period).
(3) The above figures have been converted into INR using the RBI Reference rate 100 Yen = INR 53.97 (source: www.rbi.org.in)
as of July 23, 2010.
4. Information on the Target Company:
As per the latest shareholding pattern filed by the Target Company with the BSE, as of March 31, 2010,  the total equity share
capital of the Target Company is Rs.34,42,50,000 (Rupees Thirty Four Crores Forty Two Lacs Fifty Thousand Only) consisting
of 3,44,25,000 shares of Rs 10/- each.
The latest key stand-alone financials for the Target Company are as under:

Profit and Loss Statement Rs. Lakhs Rs. Lakhs
31-Mar-09 9 months ended
(Audited)  31-Dec- 2009

(Un-audited)
Net sales 602 434
Other income 515 187
Total income 1,118 621
Profit Before Tax (2,162) (870)
Profit After Tax (A) (2,167) (870)
EPS (Rs) (6.3) (2.53)

Balance Sheet Statement Rs. Lakhs Rs. Lakhs
As on 31-Mar-09 As on 31-Dec-09

(Audited) (Un-audited)
Paid up equity share capital 3,443 3,443
Reserves 11,642 11,642
Profit & Loss Account (3,868) (4,738)
Share Application Money 3
Net worth 11,216 10,349
Total miscellaneous expenditure to  the extent not written off 271 182
Net worth less miscellaneous expenditure to the extent not written off (B) 10,945 10,167

Other Financial Data As on 31-Mar-09 As on 31-Dec-09
(Audited) (Un-audited)

Earning Per Share (in Rs.) (6.3) (2.53)
Return on Net Worth (1) (-)20.95% (-)8.56%
Book Value Per Share (2) (in Rs.) 31.79 29.53
Number of Shares Outstanding (C) 34,425,000 34,425,000

Notes:
(1) Return on net worth has been calculated by dividing the profit after tax (A) of the period by the closing net worth of the period
less the miscellaneous expenditure to the extent not written off (B) pertaining to theperiod.
(2) Book value per share has been calculated by dividing the closing net worth of the period less miscellaneous expenditure
to the extent not written off (B) pertaining to the period by the total number of shares outstanding at end of the period (C).
5. Update on Litigation
Appeal before the Supreme Court of India
As disclosed in the Fifth Corrigendum, the Acquirer had filed certain appeals against the Securities Appellate Tribunal Orders
dated October 7, 2009 (“SAT Orders”) before the Hon’ble Supreme Court of India (the “Supreme Court”). The Supreme Court,
by its judgment dated July 8, 2010, allowed the appeals of the Acquirer, set aside the SAT Orders and held that offer price
of Rs. 113.62/- per share, as computed by the Acquirer is correct and permitted the Acquirer to proceed with its open offer for
the shares of ZLL.
Petitions before the Company Law Board, Chennai (“CLB”)
As disclosed in the Fifth Corrigendum, certain petitions had been filed by Dr. Jayaram Chigurupati and RLL before the CLB,
in connection with these petitions and in response to an application made by RLL, the CLB, by its order dated November 13,
2009, has restrained ZLL from allotting any shares against the exercise of stock options granted under the ZLL Employees
Stock Option Scheme, 2005, without the leave of the CLB until further orders.
Apart from the above, and following the Fifth Corrigendum, pursuant to an appeal filed by RLL before the Hon’ble Andhra
Pradesh High Court (the “AP High Court”) against the CLB order dated October 21, 2009, the AP High Court, by its order dated
February 23, 2010 had appointed certain independent directors to the Board of Directors of ZLL and further directed ZLL to
convene its 19th and 20th annual general meetings (“AGMs”). Following the date of the AGM and in light of the appointment
of the independent directors, the appeal by RLL had become infructuous and has been disposed by the AP High Court.
In addition, and subsequent to the AGMs, RLL filed another application before the CLB in connection with the appointment
of Mr. M.R. Vikram and Dr. K. Uma Devi as directors of ZLL, in response to which the CLB, by its order dated March 22, 2010,
has directed that any appointment of directors to the Board of Directors of ZLL will be subject to its prior approval. Accordingly,
the Board of Directors of ZLL consists of Mr. Jayaram Chigurupati and the Two (2) independent directors, as appointed by the
AP High Court, namely: (i) Justice (Retd.) A. Gopala Rao; and (ii) Mr. A. Raghu Vasu.
Further, the CLB, by its order dated May 21, 2010 has restrained ZLL from acting on a certain termination notice that ZLL had
served on RLL in respect of a development and license agreement between the parties, and to maintain status quo.
The next date of hearing on the CLB petitions is scheduled for September 15, 2010.
6. Determination of offer size
As disclosed in the Second Corrigendum, the offer size was increased by 1,000 shares to 68,86,000 fully paid-up equity
shares of ZLL on account of 5,000 outstanding employee stock options in ZLL which had then become eligible for conversion
within 15 days of the close of the offer. Furthermore, based on the information made available by the Target Company on
July 24, 2010, as on date a total of 10,200 employee stock options are otherwise eligible for conversion within 15 days from
the close of the Offer, however, the increase in the employee stock options otherwise eligible for conversion has not been
taken into consideration to calculate the offer size, since the Board of Directors of ZLL has been restrained by the CLB to allot
any shares against stock options granted under the ZLL Employees Stock Option Scheme, 2005, without the leave of the
CLB until further orders. The next date of hearing for this matter is scheduled for September 15, 2010.
7. Statutory approvals and the current status
As on the date of the PA, Daiichi Sankyo had received the approval of the Foreign Investment Promotion Board (“FIPB”), and
the Reserve Bank of India (“RBI”) to acquire 68,85,000 equity shares of ZLL pursuant to the Offer.
However, in view of the increase in the offer size to 68,86,000 fully paid-up equity shares (i.e., by one thousand shares) of
ZLL, following the date of the PA, the Acquirer had made applications with both the FIPB and the RBI seeking their confirmation
to acquire the additional shares pursuant to the Offer. In this regard, the Acquirer had made a filing with the FIPB on June 9,
2009 and the RBI on June 30, 2009. Pursuant to this, the FIPB by its amendment letter dated July 9, 2009, granted the approval
to acquire the additional shares. The RBI approval is currently awaited.
8. Financial Arrangements
The maximum consideration payable by the Acquirer assuming a full acceptance to the Offer is Rs. 78,23,87,320 (Rupees
Seventy-Eight Crores Twenty-Three Lacs Eighty-Seven Thousand Three Hundred Twenty Only (“Maximum Consideration”).
The Acquirer has made firm financial arrangements for the Offer by means of internally generated funds and/or corporate
borrowings. Further, S.R. Batliboi & Co. (Partner: Mr. Raj Agrawal, membership no.82028), has, pursuant to its letter dated
July 22, 2010 confirmed that the Acquirer has adequate financial resources available for meeting its obligations under the
Regulations. No amendment in the escrow arrangements is required since the same are adequate to meet the requirements
of Regulation 28 of the Regulations.
In view of the above, the Manager to the Offer is satisfied that firm arrangements for financial resources required to implement
the Offer i.e. funds for payment through verifiable means are available to fulfill the obligations of the Acquirer under the Offer
and are satisfied that the Acquirer has adequate resources to meet the financial requirements of the Offer and ability to
implement the Offer in accordance with the Regulations.
9. Other Terms of the Offer
A letter of offer dated July 9, 2009 (the ‘Letter of Offer’), specifying the detailed terms and conditions of the Offer, together with
the Form of Acceptance cum Acknowledgement (the ‘Form of Acceptance’) and Form of Withdrawal was mailed to the public
shareholders of ZLL (other than the Acquirer and the Sellers), whose names appeared on the register of members of ZLL and
to the beneficial owners of the shares of ZLL, whose names appeared as beneficiaries on the records of the respective
Depositories, at the close of business hours on Friday, February 13, 2009 (‘Specified Date’).
Since the date of the dispatch of the Letter of Offer dated July 9, 2009, certain financial and material factual information stated
therein has changed and a revised letter of offer containing the updated information has been prepared (“Updated Letter of Offer”).
The Updated Letter of Offer (along with the Form of Acceptance and Form of Withdrawal) will be available on the SEBI website
and on special request to us, as the Manager to the Offer or with the Registrar to the Offer on providing suitable documentary
evidence of ownership of shares in ZLL.  Shareholders can also use the Form of Acceptance and Form of Withdrawal attached
with the Updated Letter of Offer.
Shareholders of the Target Company who wish to avail of and accept the Offer must send / deliver the Form of Acceptance
and Acknowledgment along with all the relevant documents at any of the collection centres of the Registrar to the Offer
mentioned below in accordance with the procedure as set out in the Letter of Offer.

S. Collection Address of Collection Contact Person Phone No. Fax Mode of
No  Centre Centres delivery

1 Ahmedabad Karvy Computershare. Pvt Ltd Mr.Aditya Gupta/ 079-26400527/ 079- Hand
201- 203, Shail, Opp: Robert Joeboy 66614772 26565551 Delivery
Madhusudhan House ahmedabad@
Behind Girish Cold Drinks karvy.com;
Off C G Road  robert.joeboy@
Ahmedabad - 380 006 karvy.com

2 Bengaluru Karvy Computershare. Pvt Ltd. Mr. Kumaraswamy/ 080 - 080- Hand
No.59, Skanda, Putana Road, Mr. V Sudha 26621192 26621169 Delivery
Basavanagudi ircbangalore@
Bengaluru 560 004 karvy.com

3 Chennai Karvy Computershare. Pvt Ltd. Mr. Gunashekhar 044 – 044- Hand
No. 33/1, Venkatraman Street, chennaiirc@ 28151793/ 28153181 Delivery
T.Nagar, Chennai - 600017. karvy.com 28151794

4 Hyderabad Karvy Computershare. Pvt Ltd. Ms. Rinki Sareen 040- 040- Hand
Plot No 17-24, Vithalrao Nagar, ircmadhapur@ 44655000/2 23431551 Delivery/
Madhapur, Hyderabad 500 081 karvy.com 3420818-23 Regd

rinky.sareen Post
@karvy.com

5 Kolkata Karvy Computershare. Pvt Ltd. Mr. Sujit Kundu/ 033- 033- Hand
49, Jatin Das Road, Mr. Debnath 24644891 24644866  Delivery
Nr.Deshpriya Park, sujitkundu@
Kolkatta 700 029 karvy.com/

nilkanta@karvy.com
6 Mumbai (Fort) Karvy Computershare. Pvt Ltd. Ms.Nutan Shirke 022- 022- Hand

23, Maharashtra Chamber. nutan.shirke@ 66381747/ 66331135  Delivery
of Commerce. Lane, karvy.com 2284/2666
Opp. MSC Bank, ircfort@karvy.com
Fort Mumbai – 400 023

7 Mumbai(Andheri) Karvy Computershare. Pvt Ltd. Ms.Neelambar I 91 22 2673 91 22 2673 Hand
7, Andheri Industrial Estate, Mokal 0799/ 2673 0152  Delivery
Off. Veera Desai Road, neelam@ 0843
Andheri West, Mumbai- 400 053 karvy.com

8 New Delhi Karvy Computershare. Pvt Ltd. Mr. Rakesh 011- 011- Hand
105-108, Arunachal Bldg., 19, Kr Jamwal / 43509200 41036370 Delivery
Barakhamba Road, Vinod Singh
Connaught Place, Negi
New Delhi -110 001 rakeshj@

karvy.com/
jmathew
@karvy.com

10. Taxation
While tendering the shares under the Offer, Non Resident Indians (‘NRI’)/Overseas Corporate Bodies (‘OCB’)/foreign shareholders
will be required to submit the previous RBI Approvals (specific or general), if any, that they would have obtained for acquiring
the shares of the Target Company and a No Objection Certificate / Tax Clearance Certificate from the Income-Tax authorities
under the Income-tax Act, 1961, indicating the rate at which the tax is to be deducted by the Acquirer before remitting the
consideration. In case the previous RBI approvals are not submitted, the Acquirer reserves the right to reject such shares
tendered. In case the aforesaid No Objection Certificate/ Tax Clearance Certificate is not submitted, the Acquirer will deduct
tax at the currently prevailing rate as advised by their tax advisors on the entire consideration amount payable to such
NRI / OCB /Non-domestic companies / Other persons who are not resident in India.
As per the provisions of Section 196D (2) of the Income Tax Act, 1961 no deduction of tax at source will be made from any
income by way of capital gains arising from the transfer of securities referred to in section 115AD of the Income Tax Act, 1961
payable to a Foreign Institutional Investor (“FII”) as defined in section 115AD of the Income Tax Act, 1961. However the
interest payment for delay in payment of consideration, if any, shall not be governed by this provision. For interest payments,
if any, FIIs shall also have to provide their Tax Clearance Certificate, indicating the amount of tax to be deducted. In absence
of the same, the Acquirer will arrange to deduct tax on the interest component, at the rate as may be applicable to the category
of shareholder under the Income Tax Act, 1961.
Non-resident shareholders (including Foreign Institutional Investors) are required to submit their Permanent Account Number
(“PAN’) for income tax purposes. In case PAN is not submitted, the Acquirer will arrange to deduct tax at the rate of 20%
(twenty percent) or at the rate in force or at the rate specified in the relevant provision under the Income-tax Act, 1961,
whichever is higher.
Securities transaction tax will not be applicable to the shares accepted in this Offer.
In case of resident shareholders of the Target Company, the Acquirer will deduct the tax on the interest component exceeding
Rs. 5,000/- at the applicable current prevailing rates, if applicable. If the resident shareholder of the Target Company requires
that no tax is to be deducted or tax is to be deducted at a lower rate than the prescribed rate, he will be required to submit
a No Objection Certificate from the income tax authorities indicating the rate at which tax is to be deducted by the Acquirer
or a self declaration in Form 15G or Form 15H as may be applicable. Shareholders of the Target Company eligible to receive
interest component exceeding Rs. 5,000/- would be required to submit their Permanent Account Number for income tax
purposes. In case PAN is not submitted, the Acquirer will arrange to deduct tax at the rate of 20% (twenty percent) or at the
rate in force or at the rate specified in the relevant provision under the Income-tax Act, 1961, whichever is higher.  Further,
the self declaration in Form 15G or Form 15H would not be valid unless the shareholder furnishes PAN in such declaration.
Clauses relating to payment of interest will become applicable only if the Acquirer becomes liable to pay interest for delay
in release of purchase consideration.
For further details, please refer to the Updated Letter of Offer available on the SEBI website.
11. Availability of the Letter of Offer and Form of Acceptance and Acknowledgement and Form of Withdrawal
Shareholders are requested to note that the Letter of Offer dated July 9, 2009 has been updated for financial and
material factual information to date. The Updated Letter of Offer (alongwith Form of Acceptance and
Acknowledgment and Form of Withdrawal) is available on the SEBI website (www.sebi.gov.in). Shareholders
can also make a request to the Registrar to the Offer (Unit: Zenotech Laboratories Limited - Open Offer Plot no
17-24, Vithalrao Nagar Madhapur, Hyderabad 500 081 , India; Tel: +91 040 23420815-823; Fax: +91 040-23431551;
Contact Person: Mr. Murali Krishna; Email id : zenotech@karvy.com) or to the Manager to the Offer, for the
Updated Letter of Offer and/ or Form of Acceptance and Acknowledgment and Form of Withdrawal. Please note
that shareholders can continue to use the Acceptance-cum-Acknowledgment and Form of Withdrawal attached
with the LOF dated July 9, 2009.
The Acquirer accepts full responsibility for the information contained in this Corrigendum and its obligations under the
Regulations. All other terms and conditions of the Offer remain unchanged. The terms used but not defined in this Corrigendum
shall have the same meaning as assigned in the PA, the First Corrigendum, the Second Corrigendum, the Third Corrigendum,
the Fourth Corrigendum, the Fifth Corrigendum, the First Announcement, the Second Announcement, the Third Announcement,
the LOF dated July 9, 2009 and the updated Letter of Offer. This Corrigendum will also be available on the
SEBI website: www.sebi.gov.in as well as on the website of BSE: www.bseindia.com.
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Issued by the Manager to the Offer
For and on behalf of the Acquirer

ICICI Securities Limited
ICICI Centre, H.T. Parekh Marg, Churchgate, Mumbai 400 020, INDIA

Tel: +91 22 2288 2460, Fax: +91 22 2282 6580
Contact Person: Neha Arora

E-mail: projectzorro@icicisecurities.com

Financial Advisor to the Acquirer

Nomura Securities Co., Ltd.
1-9-1, Nihonbashi, Chuo-ku, Tokyo

103-8011, JAPAN

Place: Mumbai
Date: July 26, 2010
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